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(d) T h e  proposal w ill be kept in view  
while form ulating schemes for setting up 
o f T V  Stations m different parts o f  the 
country during the Sixth Plan period.

I
Proposal to Include Oauda and Kumbl 

of Goa In Scheduled Castes L in

6040. S H R I E D U A R D O  F A L E - 
IR O  : W ill the M in ister o f H O M E  
A F F A IR S  be pleased to state:

(a} whether this Governm ent has 
received any proposal from the G overn
ment o f  Goa to include the “ Gauda”  and 
“ K u m b i”  com m unity or an y other sec
tion o f the population o f that territory 
among the Scheduled Castes or Scheduled 
T rib es or to extend to any such commiuii- 
ty  or section the benefits enjoyed by the 
Scheduled Castes and Scheduled T r ib e s ; 
and

(b) i f  so, the specific nature o f these 
proposals and when were they received?

T H £  M IN IS T E R  O F  H O M E  A F - 
F ^ IR S  : (S H R I C H A R A N  S IN G H ) :
(a) and (b). T h e proposals o f  the Govern
ment o f G oa, Daman and D iu were 
taken into consideration when the Sch e
duled Castes and Scheduled Tribes were 
specified in relation to the Union T erri
tory in the Constitution (G oa, Daman &  
D iu) Scheduled Castes Order, 1968 and 
Constitution (G oa, Daman and D iu) 
Scheduled Tribes Order, 1968. T h e 
Kum .ii and Gauda Communities were 
not found eligib le to be treated as Sche
duled Tribes.

N o further proposals have been received 
from the Governm ent o f G oa, Daman 
and D iu.

Overtime Allowance to Staff of 
Doordarshan

6 d4 i. S H R I B H A G W A T  D A Y A L  
SH A R M A  : W ill the M inister o f
IN F O R M A T IO N  A N D  B R O A D C A S T 
IN G  be pleasedto state;

(a) the total amount given as overtime 
allowance to the staff o f Doordarshan 
from January 1976 to date to technical 
staff and programme staff separately; and

(b) the reasons therefor ?

T H E  M IN IS T E R  O F  IN F O R M A 
T IO N  A N D  B R O A D C A S T IN G  
(S H R I L . K . A D V A N I): (a). T h e 
total amounts given as overtime 
allowance to the ( i )  technical staff, and (2) 
programme staff o f  Doordarshan from 
January 1976 to-date areR s. 4,46,259 • 55 P* 
and R s. 1,12,599 45P. respectively*

(b) T here is overaU shortage o f opera
tional staff in all D oordarshii _ Kendra 
Originally the staff wa* sanctione f O; 
ad hoc basis for each K endra. Since 
then the work has increased considerably 
due to increase in transmission hours and 
preparation o f capsuKng programme for 
S IT E  and post continuity S IT E  etc., 
but additional staff could not be sanc
tioned due to non-finalisation o f staffing 
pattern by the Staff Inspection Unit. 
T h e  S IU , which has since comp’ eted its 
study, has found a shortage o f 13%  o f the 
staff o f Doordarshan.

Harilans Killed in States

6042. S H R IR A S H E E D  M A S O O D : 
W ill the M inister o f H O M E  A F F A IR S  
be pleased to state:

(a) the total number o f Harijans killed 
in the various States during the last three 
years.;

(b) in how many cases prosecution was 
launched;

(c) how m any persons o f higher castes 
were put up as accus ed ;

(d) how m any o f the accused persons 
were con victed ; an d

(e) how many Governm ent officers 
were proceeded against for failing to 
afford protection to Harijans ?

T H E  M IN IS T E R  O F  H O M E  A F F 
A IR S  (S H R I C H A R A N  S IN G H ):
(a) to (e). Information is being collec
ted and w ill be laid on th e T a b leo f House.

Firing by the Security Force of  
B. C. C. L. at Sijua on Harijans and 

employees

6043. S H R I A . K . R O Y  : W ill the 
M inister o f E N E R G Y  be pleased to 
state:

(a) whether all the persons killed or 
iniuredin thefirin g by the Security Force 
o f  the Bharat Cooking Coal Lim ited at 
Sijua, Dhan bad CBihar) in 1974 were Hari
jans and employees o f the B .C .C .L . i f  so, 
their names and pardculars in details;

(b) whether the Enouiry Commission 
on the Firing gave its findings o f Govern
ment declaring the firing xuijustified and 
accusing the management o f the B .C .C .L . 
for the same j and

(c) i f  so, (i) action taken against the 
authority responsible for the nnng (11) 
compensation in terms o f  money and 
employment given to the fanuUes o f  the- 
j ivcim s ?




